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(b) if so. when and wllere luch a meet· 
Ing will be held 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS. AND 
MINISTER OF STATE, DEPARTMENTS 
OF ELECTRONICS AND SCIENTIFIC 
AND INDUSTRIAL RESEARCH (SHRI 
K C. PANT) : <al and (b) On 17lh July io 
Hyderabad the PJime Minister hl·d said that 
she was always prepared 10 di,culS the 
Telcnllana prob'ems wilh the Telengana 
leaden. Off and 00. she hal beeo meelinl 
Ihe representa!ivrs of Ihe peorle of Telen-
lIIoa No formal conference of Ihtse leaden 
is being considered. 

Drath of ruler of former IndIan S'a'" 

3~ 0. SHRI ZULFIQUAR All KHAN: 
Will the Minister of HOME AFFAIRS be 
plea 'ed to stal. : 

(8 I how many rulers of former lodian 
Slales have died ~inc  April, 1970 ; 

(b) whether all Iheir respective succes-
sors been formally recognised by Go,elD' 
ment ; ~.n  

(e) if oot, how many of them have not 
yel been recognised and the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HO.vE AFFAIRS AND 
MINISTER OF STATE, DEPAR fMEI'oTS 
OF ELECTRONICS AND SCIENTIFIC 
AND INDUS1RIAL RESEARCH (SHRI 
K. C. P) NT) : (a) 10 (c). Seven Rulers of 
former Indian States died sioce 1st April 
1970. Sucocssors have been r«ognl·ed by 
the President under article 366(221 of Ihe 
Constitution io four caOC8. Tbe remaioing 
three CRses are UDder consideration. 

Application for Prrllllilion Co Sne tbe 
NBtlab Begum of Bhopal 

3561. SHRI ZULFIQUAR ALI KHAN: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whcthel the BenlDr Dowater Begum 
of Bbopal hu applied for permission from 
Go_omenC to sue Che Npwab Beaum of 
Bhopal fnr private property ; 

(b) if 80, "hen did ahe apply for 
permls S·n ; 

(c) whether the p:rmission hu been 
graD ted ; aod 

(d) if ntlt, th: reasons rherefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, AND 
MINISTER OF STATE, DEPARTMENTS 
OF ELECTRONICS AND SCIENTIFIC 
AND INDUSTRIAL RESEARCH (SHRI 
K C. PANT) : (a) to (dl. Thc application 
from the scnior Dowager Begum of ~pal 
aod Newab Zadi Rabiha Sui ran Begum for 
Central o rnm nt'~ consent unjer seclion 
h7B of Civil Procedure Code, 1908. to sue 
tho Ruler of Bhopal was received on 5th 
March, 1970. The mailer is under considera-
tion of th, Government. 

AppllcBllon for PfrmllSlon to Sae .he 
NawBb Begum or Bhopal 

3S62. SHRI LATAFAT ALI KHAN: 
Will the Minister of HOME AFFAIRS be 
plea·ed to state : 

fa) whothcr Nawabudi Rabiha Sultan 
Berum of Bhopal applied for p~rmission 
from Government to sue the Nawab Begum 
of Bhopal for prh·ate property ; 

(b) if so. ",hen did sbe apply for 
permission; 

(c) whet her the permission hu beell 
granled ; snd 

(dl If no', the realOns tncrefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, AND 
MINISTER OF STATE, DEPARTMENTS 
OF ELECTROI\ICS AND SCIENTIFIC 
AND INDUSTRIAL RESEARCH (SHRI K. 
C. PANT): (a) to (d) The application 
from Nawabzadi Rabiha SuU.n Belum and 
the Senior Dowalcr Beaum of Bhopal for 
Central Government's con_C undcr I':Ction 
£7B of Civil Procedure Code, 1908,'0 sue 
the Ruler of Bhopal w.. received on Sth 
March, 1970. The matter Is under con· 
sideration of the Government. 

3 563. .n m.r SRI'11f mrI'l : 
'ti U'f .wmr ~iIr ; 




